NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI

Company Appeal (AT) (Insolvency) No. 610 of 2019

IN THE MATTER OF:

Mr. Anbalagan Kathirresan ...Appellant
Vs.
State Bank of India & Anr. ...Respondents

Present: For Appellant: - Mr. Abrial Dhiren, Advocate.

For Respondents: - Ms. Astha, Advocate.

ORDER

22.10.2019— Mr. Abrial Dhiren, Advocate appearing on behalf of Mr.
Punit D. Tyagi, learned counsel for the Appellant submits that the matter
relating to settlement has not been informed and in absence of any

instruction he has been asked to withdraw the appeal.

The appeal is accordingly dismissed as withdrawn without any
liberty to challenge the same very impugned order. The interim order

passed earlier stands vacated.

The ‘Resolution Professional’ will constitute the ‘Committee of

Creditors’, if not yet constituted and proceed further as per law.

(Justice S.J. Mukhopadhaya)
Chairperson

(Justice A.I.S. Cheema)
Member(Judicial)

(Kanthi Narahari)
Member(Technical)
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